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OA No. 12/2004 
Date of....Qrg.@..r_;_ 28.19 .2Q.Q.2. 

None is present for the appHcant. On behalf 
of the respondents, Mr. Sam Trivedi, advocate, 
is preS:ent. 

Today, the case was caHed out for ~earing but 
none appeared on behalf of the applicant. Even 
the applicant is not phys~caHy present in the 

· Court. · 

< 

From the perusal of the order-sheet dabe:d 
05.09.20081 it appears that on previous 
occasion also the learned advocate of the 
applicant remained absent and so on 

· 05.09.20031' the Court observed that if the 
teamed counsel for the applicant is not present 
on the next date of hearing i.e. 12.09.2008t the 
court will be: constrained to decide this matter 
on the. basis of pieadings and availab1e recor:d . 

. It · further transpired that even ·after 
· • ., · 05.09.2008,, this O.A. was adjourned for severaf 

dates but on those dates also, neither the 
appUcant nor,his lawyer appeared in the Court. 

AU these facts established that the applicant is 
not intei12Sted in prosecuting this Original 
Application. The law is very dear on this point 
that ~f on the date: of hearing, the applicant or 

· the applicant's lawyer remains a.bsent
1 

the case 
can be dismissed in default. In this case~ 
cansecuthre!y the appHcant's lawyer has been · 
absent; hence, this O.A. , deserves to be 
dismissed for npn-prosocution. 

- In such view. of the ma~~rr this O.A. stands: 
dismissed .G t non-prosecution. 

[Dr. K. . S athan J 
Admtnistratl e Member 

~ 
[Justice S.M.M. Aiam) 
Judicial Member 


